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ORDER 

I.A. No.02 of 2024 is an application filed by the Appellant through 

Learned Legal Aid Counsel on 28-08-2024, seeking to withdraw the 

instant Appeal. 

Learned Counsel for the Appellant submits that the Appellant was 

convicted vide impugned Judgment and Order on Sentence, both dated 

28-10-2022, by the Learned Special Judge (POCSO Act), at Namchi, 

Sikkim, in S.T (POCSO) Case No.07 of 2019 (State of Sikkim vs. 

Birendra Rai @ Biren).  That, the Appellant has now been in judicial 

custody for the last one year, ten months and five days, and in view of 

the period of imprisonment already undergone by him, he does not seek 

to pursue the instant Appeal.  That, he seeks permission of this Court to 

withdraw the instant Appeal. 

Learned Additional Public Prosecutor has no objection. 

In the circumstance, the prayer is allowed. 

Appeal stands disposed of as withdrawn. 

Copy of this Order be transmitted forthwith to the Learned Trial 

Court along with its record. 

 
 

 
 

Judge 
29.08.2024 

 

 

 

ds/sdl 

 


